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REJOINDER FILED BY THE APPLICANT 
IN THE HON'BLE NATIONAL GREEN TRIBUNAL 

(PRJNCTPAL BRANCH) NEW DELHI 

ORIGINAL APPLICATION NO. 1084/2024 

IN THE MATTER Of VIJAY KUMAR PATHANIA 

VERSUS 

STATE OF PUNJAB & OTHERS 

APPLICANT 

RESPONDENTS 

I, Vijay Kumar Pathania resident of GL-200, TOT City, Sector-I 18, Mohali, Punjab submits my 

rejoinder on some of the conunents raised by various respondents. 

I ) That the Joint Committee Report dated 10/1 /25 of officials of Central Pollution Control 

Board, Punjab State Pollution Control Board & district administration itself explains the 

seriousness of the issue itself and suggestions and recommendations are remarkable. 

That keeping in view the nature of the issue or' diversion of unreated sewerage water from 

Green Enclave colony towards Emaar Group land and then to TOI was also brought to the . 
notice of Project and Maintenance Department of TOI alongwith office of GMADA Mohali, 

RERA (Punjab) at Chandigarh and oflfte of Chief Minister Punjab in Jan & Feb 24 by 

emails, verbal communications and personal meetings several times held with TOI officials. 

3) That the issue was also raised with Additional Administrator GMADA, Mohali in two 

personal meetings with him in Jan & Feb 2024 as well when he called the residents of Golf 

Link area TOI and TOI Maintenance Deptt (Magnus) officials. Further GMADA got the 

matter of sewerage flow from Greem Enclave investigated by sending their team of two 

officials two times but GM ADA fell short and failed to issue suitable orders either to TOT or 

Green Enclave in this regard and or involving district administration to take some suitable 

action. 

4) That TOI always remained adamant in their view that the sewerage flow in their area from 

the territory of others on which they can not do anything. On the contrary they stopped the 

naural flow of water by way of accumulating additiqnal soil n~ar and around the boundary 

with Emaar Group's land. Thus a huge pond of dirty water was created on account of this 

• action. • ommittee's Report explains the details very well in this regard. 
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5) That J am of the firm view that when a normal TOI resident like me can knock the doors of 

district administration & other forums on such serious issue, how TOI can shirk thier 

responsibility and accountability to provide basic clean environment to their residents for 

which the residents pay them huge maintenance charges on regular basis. Therefore, the TOI 

is clearly irresponsible on their casual view for which they can not be relinquished from 

their responsibility and thus liable for further punitive action as per rules. 

6) That in addition to TOI & GMADA, the residents also filed complaints online with Punjab 

Govt Services (Customer care) and also talked with officials of Rural Deptt (Block 

Development Officer) and also visited his office in Jujhamagar, Mohali and met area 

Panchayat Officer Mr Jaspal Masih in Jan & Feb 2024 since the jurisdiction of Green 

Enclave & Emaar Group falls with Rural Department. But nothing was done at their end. 

7) That the above online application was sent to Deputy Commission(Rural) Mohali and on his 

instructions area Block Development Officer deputed Mr Jaspal Masih panchayat officer for 

spot inspection in Feb 2024 along with two lady Panchayat Secretaries. 

8) That Panchayat Officer straightway refused to entertain our application on false ground that 

no sewerage water is seen flowing even after looking the ground realities since he was 

biased in his view as this action of Green Enclave could trap him in trouble as its 

responsibility lies upon him. Therefore, some biased report must have been sent to Deputy 

Commissioner (Rural) Mohali by Block Oevelpment Office Jujhamagar at that time and our 

case must have been closed without going into the merits of the case. Though the Panchayat 

.Officer personally assured us that he will definitely stop the flow of sewerage water· ~nd 

make some concreate all'angements at the source where sewerage swater is kept open for 

flowing. But nothing happened Later on. 

9) That Joint Committee has given responsibility to Punjab State Pollution Control Board to 

resolve the issue of flow of untreated sewerage water. The PSPCB has certainly taken some 

steps and imposed some fine on TOI for non-compliance on environmental issues. 

I 0) That a period of more than one and half year has elapsed but on ground nothing is done 

either by district administration including Deputy Commissioner (Rural), Block 

~=~ ~ A !J velopment Officer as they have direct jurisdiction on Green Enclave Panchayat including 

f ~~JSH }:;ea land ofEmaar Group. 

, 1 MOHAl-~Rtifth t I I ake humble request on behalf of all the residents of Golf Link area of TOI, Sector 
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118 Mohali that all the concerned authorities be suitabdly held responsible and accountable 

for not taking suitable action as the residents arc still suffering from pollutted environment 

on account of uncontrolled sewerage water now. Last year during and after rainy season 

many residents including myself had suffered dengue and this year situation has further 

aggravated. 

12) That current scenario on the ground is bad to worse. I am attaching few photographs of the 

area along with Jetter written to TOI, GM ADA, RERA & Chief Minister office. 

Dt: 

13) That Punjab State Pollution Control Board has recently issued notices to Green Enclave & 

GMADA officials which is appreciable. However, I am of the view that Green Enclave 

Panchayat, Emaar Group, Block Development Officer/Panchayat Officer and Deputy 

Commissioner (Rural) Mohali be also be includeed as respondents in this case and held 

liable and responsible for contributing damage to environment and also not taking any steps 

for stopping free flow of sewerage water from Green Enclave to Emaar Group land and then 

to TDl area. 

14) That all the above infonnation and documents be considered on records before passinng 

some strict order and some time bound action be taken to resolve this issue including 

punitive action. 

Place: Reon. .147 
• 3\1d Upt\l ,U. 

VIJAYK~A 

Verification: 

5.A.S. aga 
~" (Mohali 
,~~ 

I ~.__ 
---:.--

Verified that the contents of paragraphs I to 14 of the above affidavit are true and correct to 

my best of knowledge and no part of above affidavit is false and nothing material has been kept 

concealed or suppressed therein. 

Dt: 

Place: 

VIJAYKU~ 

GL-200, TOI CITY, SECTOR-118 

MOHHALI, PUNJAB 

IWKHM SHWU 
N'otary,S;A. . Nagar (Mohllij 
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' i i1 / Thr Additional Chief Admlnlstrntor 

~ GMADA, Mohall, Punjab 

,__ \.,\.,->.. Respected Sir 
1,'l'\ 

fu1b.: Comph1l11t In rcSJt.ect of J!rlcvnnccs fncced by residents of GoJf Link. Sector 118 MQlllill 

Please refer to letter/email dated 2/6/23 of Mr Sanjcev Sirohi owner of GL 174 of TDI, Sector 118, 

Mohali raising several points on grievances being faced by residents of Golf Link, Sector 118 

Mohali and also my emails dated 20/12/23 & 26/12/23. 

In this connection I would like to bring to your kind notice the following points for immediate 

rcdr<'ssal as we are being affected very badly. 

l. The residemts of Golf Link are not getting completion certificates of their houses from 

GMADA. In some cases the aplications are pending for about I year. We are not getting any 

update o this subject. Unofficially some of our architents are pointing that certain formalities 

are lying pending at the end of TOI .. If so it may not be treated as fault of resident,; :ind such 

completion certificates be issued without any further delay. 

2. One burning issue discussed during last 2 meetings was the untreated scw~rage water 

thrown in open and diverted by residents of Green Enclave (unauthorised colony) towards 

Golf Link. This water is cnte1ing near_, and backside of GL 200 & 165 and fill\ing all the 

vacant plots after passing through the wails of GL 201 to 206 & 206-A to 206-D. One spot 

inspection was also arranged by GMADA on 4/1/24. On 8/1/24 in the evening 5-6 officials 

of TOI Maintenance team fo1cibally blocked the natural flow of this water backside of GL -
200 & 165 thus opening the doors for formation of big lake of dirty water backside of walls 

of GL 198 to 206 & also GL 165 to 152. This formation is also obstructing & filling revenue 

road of 17 ft and 6 ft backside of the plots respectively. This has also filled vacant lane! of 

panchayat & Emaar Group and habitat of wild animals and birds arc also badly affected 

badly with polluted water in addition to creation of health hazards to residents of Golf Link. 

Thus TDJ has forcibally violating the provision of para 8 of GMADA Memo No GMADA­

CE-221/565-69 dated 4/8/21 which states that promotor shall ensure that dr-dinage of area 

through any natural drain .:ihali not be obstructed 
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)) Promoter is forcing the residents to pay every year club membership charges @ 6000/­

pcr 1110nth with 18% OST along with I¾ penal interest per month of an club which is run 

cxcfusivcfy for commercial purposes including onlinc bookings. 1t is a compulsion whether 

resident uses the services or not. 1t is requested that the club membership be covcrtcd to be 

an optional provision rather than a compulsion to residents. Those willing be allowed to 

continue and there must be an option to exit for those who do not want to continue. 

4) Promoter has enhanced the maintenance charges all of a sudden by 42.87% from 

1/4/23 by increasing rate per sq yrd from Rs 3.50 to Rs 5.25 whereas the quality of 

services offered arc far & far below the commitments of their offer. The condition of 

the roads is very poor. The sewerage overflows here & there can be seen anytime on 

the roads. The construction of STP is behind the schedules. Dirty water pond like 

conditions arc prevailing on plots from GL 165 to 152, GL 198 to 206 and GL 167 to 

170. The power supply infrastructure does not support and fails on daily & hourly 

basis though most of the homes arc yet to be constructed. In case residency is 

occupied to even 50% of its capacity the electric infrastructure will never cope with 

the demand. There is urgent need to reduce the maintenance charges & improvement 

of infrastructure on war footing. 

Please: advi~e Tbi- liJ take immediate steps on above points and in case they fail to take action 

within some stipulated time then please take stem action against them with penalties. it is also 

requested to put on hold approvals of their incompleted and ensuing projects till they do not take 

suitable action on our grievances. 

Thanking you 

Yours faithfully 

~/ 
Vijay Kumar Pathania 
GL 200, Sector 118 
TDI City Mohall 
Mobile No 9855044439 . 

Email ID: P•~b~1vkp@gmail.com 
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Date 1,1, \ V} ~~ 

l) The Project Dep1rtment, 
TDI Sector 118, Mohali 

2) The Mianus (Maintenance Dep1rtment) 
TDI Sector 118, Mohali 

Sub: Construction & m1intenance of ro1d betwttn GL 198 to GL 206 & GL 165,Sector 118 
TDI City, Moh1li 

Dear Sir 

We would like to bring to your kind notice that there is provision of 4'-9" wide pavement and 

16'-6" wide revenue rasta in between GL 198 to GL 206 & GL 165 as per plan approved by GMADA (copy 

attached). Moreover all the above plots were sold to us on higher rates with assurance that there is wider gap 
of 21'-3" on backside of our plots on account of pavement & revenue rasta. Two plots have already been 

constructed and the remaining plots are likely to be constructed very soon. 

Recently some of your officials from Magnus has deliberately blocked the natural flow of 

water on the backside ofGL 165 & GL 200 alongside of wall by pouring in soil thus there~ emerged a big 

lake of rainy water and now this water is logged in on account of blocking of natural flow and unhygienic 

conditions are prevailing there as lot of mosquitoes are spreading in and around the area. Moreover the 

emergence of this logged in water is damaging the basements of our constructed houses on account of 

prolonged seepage. The utmost condition of GMADA given in their approval letter to you that no natun.l flow 
of water will be stopped has been violated at the end ofTDI deliberately. ' 

Therefore, we all the nearby residents request you to please construct the approved pavement 
of 4'-9" and revenue rasta of 16'-6" in such a way that natural flow of water is ensured a smooth flow. We 
think that some 6-7 trucks of soil will be enough for filling the area on the revenue rasta with proper levelling 
touching to your road. Please do the needful immediately since in coming rainy season the situation may 
further aggravate. 

Please note that we are also sending a copy of this letter to GMADA, RERA & Chief Minister 
Office so that proper follow up action with reports must be ensured to authorities within genuine time frame. 

~~ 
( Alf1-t1'N ~HU-J.r) 
G( l--- 1-,1 1-, 

~i 2~ ,... 1---Q...'J.~ g 

I) Chief Minister Office, Punjab, Civil Sectt , Sector• 1, Chandigarh-160001. 
/ flJ,;~~ .. q ~ ThJchief Admm1strator GMADA, Sector -62 Mohali with a request that this · b 

\ 
J.. our previ~s complaints/issues of the residents & suitable inquiry be condu= c dconnect~ to 

\
'2, 1 orders be ISsued to TOI Management so that in future no natural flow of tc . hi an appropnate 0 wa r 1s ndcred. 

3) ~ Estate Regulatory Authority (RERA), FF Block-8, Plot No 3 Sect . 
with a request to issue suitable directions to TOI Mohali. ' or 18-A, Chandigarb-160018 
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